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(vi) NEED I'OR INQUIRY INTO THE ALLE-
" GED MURDER OF A VERIFICATION OQFFICER

AND A WATCHMAN OF A TEMPLE IN [aMiL

NADU

SHRI K. MAYATHEVAR (Dindizgul).
The ‘HINDI® (Strong safe) of Tiruchen-
dur Temple in Tamil Nadu was found
broken open and a huge amount of money,
gold and diamond ornaments were robbed.
The wverification officer,
yhe illegal activities of the Trustee Bou:d
was brutally murdered by them and
a watchman also was murdered to sup-
press the grave offences. As demanded by
"D.M.K. President Karunanidhi and the
public an Enquiry Commission Wwas
appointed under Justice Paul. The
Paul Commission had recommended
to the Tamilnadu Government to take
legal action against the robbers and culp-
rits. The Tamilnadu Government have not
taken any action. The D.M.K. President,
followed by 50 thousand D.M.K. men
supported by many lakhs of people under-
took padayatra for 200 kilometers from
) Madurai to Tiruchendur demanding suit-
able action eitther from Government of
Tamilnadu or through the C.B.I. The Gov-
ernment of Tamilnadu have not taken any
concrete follow-up action on the Paul
Commission report against the robbers and
murderers. The Tamilnadu police also
have not taken any action in this grave

Occurrence, 1, therefore, call upon the
Home Minister to order for C.B.l. Enquiry
into “God Muruga” Tirchendur Temple

Robbery and double wwurder incidents as
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who questioned
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demanded by a large majority of the
people of Tamilnadu,

(vii) SETTING UP OF A STATUTORY AU-
TONOMOUS AUTHORITY FOR THREZ HILLS
sus-DivisioNns oF DARJEELING DistrICT

SHRI ANANDA PATHAK ({(Darjeel-
ing): Sir, on 23-9-1981, the West Bengal
Legislative Assembly passed a resolution
which proposed the setting up of a statu-
tory autonomous authority for three hin
sub-divisions of Darjeeling District with
adequate execulive administrative, finan-
cial and delegated legislative powers with-
in the State of West Bengal, subject to
overall authority and control of the State
Government and the State Legislature-
The resolution requested the Centre to
consider the question of creating such an
authority and immediately set up a Cor-
mittee consisting of representatives of the
State Government, the State Assembly and
eminent jurists to suggest suitable amend-
ment (o the Constituton for this purpose.
Sir, the resolution also requested the Cen-
tre to take immediate steps for the inclu-
sion of the Nepali~ Language in the 8th
Schedule to the Constitution of lndia in
line with an earlier resolution of the State
Assembly passed on July 2, 1977. Sir,
the demand for inclustion of the Nepali
language in the 8th Schedule is pending
before the Central Government for a long
time. Instead of fulfilling this justified de-
mand, the Central Government is giving
vague assurances only. The Nepali speak-
ing people are very much agitated all
over India over this issue and further de-
lay on the part of the Central Government
may create more problems,

Under these cucumstances, I urge upon
the Central Government to honour the re-
solution passed by the West Bengal Legis-
lative Assembly in respect of granting
regional autonomy to the hill people of
Darjeeling and also inclusion of Nepali
Language in the 8th Schedule to the
Constitution of India. 1 demand that the
Minister concerned ke a statement on
the floor of the House clarifying the Gov-
ment’s stand on these issues.



